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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0A.160/95 - ‘ date of decisib
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Between
Cheruku Malli Hari Babu Applicant

and

1. General Manager

South Central Railuway

Rail Nilayam, Secunderabad

2. Chief Personnel Officer {
SC Rly., Rail Nilayam |
Secunderabad ‘

3. Dy. Ehief Mechanical Engr,.
Guntapalli Wagan Workshop
SC Rly., Guntepalli

Krishna Dist, RaSpundean
Counsel for the applicant P. Krishna Reddy,'
Advocate !
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HON. MR, JUSTICE Y, NEELADRI RAO, VICE CHAIRMAN

HON. MR. R. RANGARAJAN, MEMBER (ADMN.)
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D.,A.NO.160/95 nt. of decision: i?l%4€(/- E

Y As per Hon'ble Sri R. Rangarajan, Member (A) |

Heard.

2. The applicant herein is the son of one

Sri Ch. Seshagiri Rao who has surrendered landed

property under Sy.No.217/2 to the Railway authorit}

for construction of wagon Workshop, Guntupalli, H#

then aéplied for employment under the Scheme made

by the Railway Ministry to engage persons of famil
displaced as a result of acguisition of land for tl
establishment of project in terms of Railway Board
Lr.No.E(NG)II/RC/1/95, dt.31.12.82/1.1.83, As his
reguest for emplovment assistance was negatived by

the Railways, he filed OA No.1807792 which was dis
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has to be considered for appointment irrespective 0

cut off date prescribed by the Railway authorities
for consideration for appdintment 2gainst the land
loosers guota, In that 0A, prcobably the applicant
not urged for considering his case giving relaxatiq

to his age as he was over aged at that time itself

3. In terms of the judgement in OA 1087/92 o
the file of this Bench, the case of the applicant h
was considered by R-3 and he was found ineligible f
appointment as he was over aged, as conveyed by the

letter No.GR/P.565/3/V0l.1I, At.7.2.94. -
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To - '
1. The General Manager, S.C.Rly,
Railnilayam, Secunderabad.
2. The chief Aersonnel Officer, S.C.Rly,
Railnilayam, Secunderabad.

3. The Dpeputy |Chief Mechanical Engineer,
Guntugalli Wagon Workshop, S.C«<Rly
‘Guntupally (Krishna Dist.

4, One copy to Mr.P.Krishna Reddy, Advocate, CAT.Hyd.

5. One copy to Mr.D.Gopal Rao, sc for Rlys, CaT.Hyd,
6. One copy to Library, CAT.Hyd.
7. One spare copY.
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4. aggrieved by the above, the applican

this OA for setting-.aside the letter dt.7-

his claim for appointment was rejected as he.was overs

t has filed

| :
2-94 by which

aged and for a further direction to appeint him in Wagon

workshop, Guntupalli in any post either in|Group-D or

Group-C for which he was eligible based on|his educational

% [y % . ' |
qualification, persuant to the order dt.7hb9.93 of this
Tribunal in OA 1087/92. )

5. The learned counsel forﬂthe applicant has broujnt

to our notice the decision of Ehis]?tibunal*dt. 8~2-§4

in OA 703/91 where the applicant therein was similarly

situated and over aged. This Tribunal in

the respondents therein to appoint the applicant in %

that 0O.A. directed

#hat

0.A. duly relaxing the upper age limit. As the applicant

herein is similarly placed as the applicant in oa 703/91,

i em smmenn +0 Aiffer from the judgement quoted |above

in giving direction to the respondents to

age limit for the applicant herein also.

6. In the result, the letter of rR=3, d

aside and R-3 is directed tb consider the

appointment either in Group=D or Group-C ?epending ubon

nis educational qualification duly relaxi
limit and the cut off date for submission
provided none from his family had already

appointment against the guota of land dis

7. The OA is ordered accordingly at th

NO costs /

t£.7=2=94 isiset
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applicant for

bg the upper age

of application

been given

nlaced persons.
|
e admission stage.

~>——R

( R. Rangarajan ) ( V. Neeladri Rao ) :
vice Chairman :

Member‘(A)

Dt. tﬁ-2-1995. o
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" Dismigsed as withdrawn

- Dismipsed for default.
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IN THE CENTRAL ADMINISTRATIVE ‘FRrmv.:
HYDERABAD BENCH AT HYDERAG.LD

et

1

THE HON'BLE MR.JUSTICE V.HEELADET iy
: VICE-~CHAL BMAN

AND .
/

ThE: HON'BLE MR.R,RANGARAJAN ; M AT FY

parEDs\ U= Y1004

QRBER/ JULGEMTK ;

%
‘ M.Ao/’R.MC.{Z}&.l\IO-
. in
1 ° .‘ ) ‘/.
0.A.No. '\bO‘F\5
T,A.No. (Wep )

Admitteyd and Ifterim directions.
issued, ' ‘

Alloweg,

Disposed of with directions,

Dismisged.

Ordeyed/Re jected

No order as to costs.






